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merely impose certain vestrinctions en the 
total quantum that such companies may 
accept by way of deposits. 

(c) As the deposits accepted by the Gu-
jarat Savings Unit Pvt. Ltd. exceeded the 
ceiling prescribed under the Miscellaneous 
Non-Banking Companies (Reserve Bank) 
Directions, 1973 the company had sought an 
exemption from the provisions of the above 
directions to enable it to work off its existing 
schemes. This application for exemption was 
rejected by the Reserve Bank on 4th 
September, 1974 and the Company was asked 
to show cause why the Reserve Bank should 
not, in exercise of the powers vested in it 
under sub-section (4)of Section 45-K of the 
Reserve Bank of India Act, 1934, prohibit it 
from accepting further deposits from the 
public. The company has filed a 
miscellaneous petition in the Bombay High 
Court challenging the validity of the show 
cause notice and obtained an injunction from 
the Court, on the 22nd October, 1974, 
restraining the Reserve Bank from taking 
further action in the matter.   The matter is 
now subjudice. 

Import of Fertilizers 

43, SHRI  V.  V.   SWAMINATHAN : 
Will the   Minister   of   COMMERCE be 
pleased to state : 

(a) what is the quantity of fertilizer that is 
likely to be imported this year and the 
countries which have agreed to supply the 
same; and 

(b) whether any agreement has been 
signed with any country in this regard ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI V. P. 
SINGH) : (a) and (b) About 184 Ukh tonnes 
of fertilizers are likely to be imported for 
Kharif 1974 and Rabi 1974-75 
contracts/agreements have been concluded 
for the supply of fertilizers with Bulgaria, 
Democratic Peoples' Republic of Korea, 
Federal Republic of Germany, Franca, 
Gjrmin Democratic Republic'a, Italy, Japan, 
Kuwait, Poland, Romania U. S. A., U.S.S.R,. 
and Ygoslavia. 
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SHRI     B.     P     NAGARAJA 
MURTHY:. 

SHRI    B      RACHAIAH: Will the  Minister 
of FrNANCE   be Pleased to state: 

(a) the value of contraband and un-
accounted articles cash and jewellery etc. 
seizjd, Statewise. in raids conducted during 
the year 1973-74 in connection with 
Government's crack-down on Smuggling, 
blick money and evasion of income-tax; and 

(b) tho measures taken for the safe 
custody of such articles and their final 
disposal?] 

 

 

1THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) Figures of 
seizures under direct tax laws or indirect tax 
are not maintained State-wise, but for each 
charge of Commissioners of Income-tax and 
Collectors of Customs and Collectors of 
Central Excise. Various articles seized by the 
Income-tax Department during the year 
1973-74 are valued at Rs. 4,4016 lakhs. Gold 
including gold ornaments and articles of gold 
seized under the. Gold (Control) Act during 
the calendar year 1973 is valued at Rs. 98.5 
lakhs and during the first half of 1974 
(January to June, 1974) at Rs. 60.3 lakhs. 

The safe custody and disposal of the 
articles seized under the Income Tax Act, are 
made as provided in Section 132 and and 
132A of the Income Tax Act, 1961 read with 
rules 112, 112A, U2B and 112C of the 
Income Tax Rules, 1962. 

The gold, ornaments and articles seized 
under the Gold (Control) Act are kePt in the 
strong rooms of the Collectorates and are 
sent to the Bombay mint for disposal after a 
final decision is taken to Confiscate the 
same. 

Information regarding the seizures 
effected under the Customs Act during the 
year 1973-74 is being collected and will be 
laid on the Table of the House.] 

 


